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SHRI K R GANESH This case was
detecfed only on the 27th June 1974
The investigation is in progress Police
wall take some time to complete the
investigation

SHRI R S PANDEY My anxiely 1s
to see that it 13 not kept in cold
storage That 1s why I want to know
when 1t will be over

MR SPEAKER The question hour
is over

8soRT NOTICE QUESTION

Workers of Jamuna Colliery M P
Attacked by Gangsters

SHRI INDRAJIT GUPTA Wil
the Mimster of STEEL AND MINES
be pleased to state

(a) whether some striking workers
of the Jamuna Colliery in Madhya
Pradesh were attackedq by armed
gangsters hired by the management
on the 3rd August, 1974,

(b) whether two workers were
killed on the spot and thewr heads cut
off and taken away,

(c) whether the olg private-sector
management 15 stll 1n charge of this
nationahised coal mine, and

(d) 1t so, what steps Government
propose to take in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA). (a) It
is not a fact that the management
had Mted gangsters for attacking the
workers of Jamuna Colhery who re
sorted to lLightening stnke without
hotice, ot 8r4 August, 1974 In fact
the incident took pisce on 30-7-1074

(b) Laves of two workmen of the
colliery were lost in the maodent
whosg bodies were found beheaded ip
the neighbouring forest.

(¢) Phe Jabmune Colllery ix o Na-
ton#) Cll Development Corporation
eoftiery and was sarted in 1980 The
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question of private sector manage
ment being incharge of this mine does
not anse

(d) The whole jissue 13 under in-
vestigation by the Madhya Pradesh
Qovernment and the State Police
authorities

SHRI INDRAJIT GUPTA We are
accustomed to hearing this kind of
mmetdent 1n the private seclor collieres
in the olden days But ;t 1s reully
most alarming that such a thing could
have taken placein a nationslised col-
hery If I had heard him correctly,
according to him, the workers went
on 2 hghtning strike from 3rd August,
I want to know firstly, whether it 1s
not a fact that the workers went on
strike not from 3rd August but from
29th July Secondly 1s 1t not g fact
that 1t was not a hghtning strike at
all and that the reason 1s, for the last
seven years, the management of this
colliery has been refusing to imple-
ment the award of the Central Wage
Board for the munming industry which
had laid down that the load and hft
allowances paid to the leaders should
be counted as part of the basic wages
for computation of bonus? For seven
years, 1s 1t not a fact, the Unuon there,
the AITUC Union, has been agitating
for mplementation of tlus award
and every time the State Government
and the Labour Commussioner have
given their finding mn favour of the
workers, even then the management
for seven years has refused to imple
ment 1t* Only after that, the workers
who were driven to desperation went
on sirtke on the 20th July Se it
wag not a lightming strike by any
means

I want to know whether 1t 1s a
fact that after the strike began, the
Areg Manager of this group of col-
liertes, the Kothma Group, by name
one Mr Sen Gupta sent from the
neighbouring colliery for the services
of thik nbtorfous man called Afxar
Al, who is véry well known m  that
area, u notorious bad character and a
goonla iwho hak armed gansters st
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his command, who is connected with
gambling dens and illicit distillation,
and he was brought there in order to
break the gtrike and it was he and
his gang who launched this attack on
the workers beheaded two of them
and ran away with their heads and
the headless bodieg were found, ag the
Minister said, in the neighbouring
forest. I want to know whether
these are facts. These things are hap-
pening in a nationalised colliery.

SHRI SUBODH HANSDA: I do
not know about the other demands of
the workmen of thig Jamuna Colliery.
But the reason for the strike was this.
This colliery was producing about
16,000 tonnes of coal per month. One
of the mines of this colliery, Incline
314, was closed in the year 1968 be-
cause at that time there was no mar-
ket, Now to increase the production
of the colliery it was decided to re-
open the Jamuna Colliery. With a
view to working this mine, the autho-
rities approached the Employment
Exchange for recruitment of work-
men for the colliery. For that pur-
pose the local Employment Exchange
sponsored certain candidates. But the
leaders of the unions objected to that.
In the Interview Board on the 29th
the representatives of the manage-
ment as well ag of the State Govern-
ment were there. And when this was
objected, the local authorittes tried
to persuade the labour unions that it
was not the fault of the Interview
Board; it was not the Interview
Board which had sponsored the candi-
dates. It is the Employment Exchange
which has sponsored the candidates
and that is why the workers had gone
on strike, not because that they have
some other grievance as the hon.
Member mentioned but it was not
that the wage  board award was not
implemented. The reason for the
strike was quite different.

SHRI INDRAJIT GUPTA: He has
not answered many of the points. It
is true that in addition, the dispute
over the load and lift allowance was
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going on for seven years. As he has
now mentioned the re-opening of the
incline 304 has come up and the policy
of recruitment is also there was also
an additional dispute. But how does
it change the character of this attack
and murder that has taken place?
That is my point. He has not said a
word about Afzar Ali who, to my in-
formation, is the President of Bhutma
Block Congress Committee and the
President of the so-called INTUC
Union there and the gate loading to
incline 804 is always kept closed and
is a protected area and except vehi-
cles with permits nobody is allowed
but on that day, the gate was left
deliberately to allow this gang into
the mine. They had guns, pistols,
spears and swords with them. The
evidence is there. Two head-less
bodies were found and the heads have
been cut off and taken away. I want
to know whether the Government of
India to whom these mines belong
and whose own employees have been
butchered in this most inhuman way,
whether they just propose to entrust
the matter to the local guthorities who
are under the influence of Afsar Ali.
I want to know whether a CBI in-
quiry will be instituted and whether
any compensation will be paid in a
NCDC colliery to the families of the
people who have been killed and also
to the workers who have been
seriously injured.

Thirdly, the load and lift allowance
pending for the last seven years—
whether the management will be
asked to implement it and lastly whe-
ther anybody has been arrested in
this conection or not, I want to know.

SHRI SUBODH HANSDA: I do not
want to support this sort of incidents.
It is true that this ghastly incident
has taken place ang I am sorry for
that. But when this incident took
place, some of the workers went on
a lightning strike, I am told, but the
other loyal workers wanted to work
in hat mine and they sought
the permission of the Area

-
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Manager. The leader of the
warkers who were on a lightning
sirike wag just called to ask the
strikers to allow the loyal workers to
-go into the mines. But, unfortunate-
ly, the loyal workers wee not allow-
ed to enter the mine. Now, in the
meantime, this incident took place
and as the hon. Member hag said, two
workmen were beheaded and thexr
bodies were thrown in g forest. Al-
.though this thing happened in the
coliery area, but it is completely a
question of law and order and for
that purpose, 10 people have been
arrested and still investigations are
going on. It may be that more peo-
‘Ple may be arrested and the State
Government is taking very strong ae~
tion against those people who have
gone in for such action.

Regarding the compensation, the
deceased families have already been
it is not a compensation, it is a mone-
.tary help~—given Rs. 1000 each and it
has also been decided that from each
of the deceased workers’ families,
one person will be given employment
in the mines.

SHRI INDRAJIT GUPTA: What
about Afsar Ali? Curiously enough he
is avoiding his name,

How will the production go on if
such things are allowed?

MR. SPEAKER: You are accusing
a8 man in hig. absence. I think al-
ready the case is under investigation.

-SHRI ATAL BIHARI VAJPAYEE:
He said that' 10 people have been ar-
rested. He'can say whether Afsar Ali
is one of them or not. - -

MR SPEAKER: Yes, you can put
the question that way.

SHRI SUBODH HANSDA The
names of persons arresfed are mnot
with me here,

SHRI 8. M. BANERJEE: Afsar Ali
was geen roaming in that area with
50 many people. .

' 1545 LS-3. 2
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SHRI JYOTIRMOY BOSU: Sir, a
very serious allegation has been made
that he has been briefed by Govern-
ment. I do not know why Mem-
bers who come here are being brie!—
ed by Government,
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MR. SPEAKER: YThere is no ques-
tion of anyone being briefed. When
you put & question you can also be
briefed by your party.

SHRI SUBODH HANSDA: As 1
have already stated, that the N.C.D.C.
had started the load and lift scheme
allowance in 1960, Perhaps the hon.
Member was repeating as to why this
has not be¢n implemented in all the
collieries of the N.C.D.C, It has been
implemented. Here the question s
about Jamuna Colliery. This was
closed down in 1968, Government
wanted to increase the production.
They wanted to reopen it. In the
colliery, as per the decision taken by
Government, employment is given to
people through the Employment Ex-
change. There is no question of any
sort of rivalry among the union staff
of the collieries.

SHRIMATI M. GODFREY: This
being a nationalised mine how is it
that outside element are allowed to
come in and do all sorts of killing
and inflicting damages to the proper-
ties. Government should have taken
action against them. I would like to
know from him what protection Gov-
ernment proposes to give to the coal-
mine workers.

SHRI SUBODH HANSDA: It is in
the interest of the collieries that
gangsters are not allowed to work
in the colleries.

SHRI VASANT SATHE: Sir, a
specific  allegation has been made.
Obviously persons who perpetrate
ghastly deeds as Dbehaving workers
cannot be nmormal persons. In spite
of the fact that there might have been
a lightning strike as you say it is a
trade union activity and by no
stretch of imagination can one say
that butchering people and cutting
off their heads is a part of any trade-
unfon  rivily. ‘Therefore, T would
1ike to know have you made any in-
quiry as to what drastic steps the
State Government has taken o restore
confidence in the pedple that such
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action® will not be repeated and tfose
guilty will be drought to book, How-
ever, as suggested there are some
leaders of gangsters have they been
brought to boek in the nterest of the
confidence of the workers.

SHRI SUBODHM HANSDA: As I
have already said. I condemn sue¢h
activity that has happened in this
colliery. Alresdy ten people have
been arrested and more will be
arrested.

SHRI VASANT SATHE: You must
not spare any person. It does not
matter to which party he belongs to.

SHRI SUBODH HANSDA: This is
purely a law-and-order question and
the Government is taking all sort of
action to prevent such activities in
future. The investigation is going on.
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SHRI SUBODH HANSDA: I have
giready saidt the investigation is going
on and untl and umiess this S0
vestigation is completed ters I8 »o
question of handing it aver to the
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€81, I do not know who this gentle-
man Afsar Alt is. But it is true there
are some people who came with lathis
and some other weapons at 1215 hours
and this messape was received in the
colliery that few workers have as-
sembled with lethal weapons. When
the teader of the workers who were
on stifke wasg called just to call off
the strike, at that time just at 12.15
when the talk was over, the incident
took place. The people who were
there with lethal weapons, may be
having some pipe-guns or some such
thing, fired 12 to 15 rounds as a result
of which five people were injured
and two people had died.

SHRI ATAL BIHARI VAJPAYEE:
What about the seeurity staff? I had
put a specific question. Is it a
fact that the security staff kept aon
looking? It was armed but did not
intervene.

MR SPEAKER' The case must
be under investigation. Many things
are being said.

SHRI VASANT SATHE: This is a
fit case for the CBI.

SHRI ATAL BIHARI VAJPAYEE:
It is a question of fact whether the
security staff fintervened or not.

MR. SPEAKER: Was there any
security man there at that time or
not?

SHRI SUBODH HANSDA: While
the tension was there, the colliery
authorities asked for help from the
police authorities. But the number
of police people that were deployed
there was inadequate; this was on
the 30th. But when it was antici-
pated that there might be some cla-
shes, again, some requisition was
made from the 8Siate Government to
send more police people there. But
by that time the incident took place.
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MR. SPEAKER: At the colliery,
was there any security man on duty
at that tyme? That is the question
that he s asking.

SHRI SUBODH HANSDA: I can-
not exactly say whether the secu-
rity man was there or not. But
the chief security officer was not
there and he came only on the....

MR SPEAKER: This s under mn-
vestigation; suppose it is found that
he was there or he was not there,
angd the Minister says something else
here....

SHRI INDRAJIT GUPTA: The
point of my question was this Mr.
Sathe has also mentioned that point.
In view of what has happened, we
do not have confidence in a local in-
vestigation by the Madhya Pradesh
Government. The Madhya Pradesh
Minister of Law and Jail who comes
from this district, namely the Shah-
dol district is a man reputed to be
vety much hand in glove with this
Afzar AN ...

MR. SPEAKER: Order Let him
not take advantage of this to cast
some reflections on persons who are
not here.

g ¥ ww g ¥ gt yT g
ARG SRR CR RS

They can only ask for facts but
they cannot have a debate on it.

SHRI PRIYA RANJAN DAS
MUNSHI: This incident has taken
place in the Madhya Pradesh  col-

lety. ...

SHRI R. S. PANDEY: Bince this
has happened in Madhya Pradesh, 1
must also be given an opportunity to
ask a qu
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SHRI PRIYA RANJAN DAS
MUNSHI: For your information and
for the information of the hon,
Minister, 1 would like to submit one
thing. Immediately after the tak-
ing over of the coal mines, the troub-
le started between the trade union
leaders and the management. The
management, of course, was in the
mivate sector earlier and now in the
public sector. They were in league
with the gangsters earlier and that
is so at the present time also.

The tension started in regard to
the enlisting of the labourers in the
muster rolls I would Iike to know
whether it is not a fact that due to
pressurizing by certain political sec-
tions, whether it be the Congress or
the Communists or the CPM people,
some scction of the management had
created an almosphere in the colliery
which prevented the enlistment of the
genuine labourers in the muster roll
while only some bogus persons or
gangsters buttressing certain trade
union leaders in all the nationalised
coal mines were enrolled. 1Is the
hon. Mimster prepared to make an
investigation by an impartial autho-
rily other than the management in
this regard.

SHRI SUBODH HANSDA: In this
ca<e. the two parties wanted to push
their own candidates for employ-
ment. ...

SHRI A. P. SHARMA: Who are
they?

SHRI SUBODH HANSDA: I do
not want to mention that. But there
were two parties who wanted to
push their own candidates for em-
ployment...,

SHRI PILOO MODY: Why can he
not mention the names?

EHRI SUBODH HANSDA: But for
ensuring employment to the local peo-
ple, the authorities there decided that
the recruitment should be made
through the employment exchange:
the employment exchange should
sponsor the names of the people;
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the recruitment committee which:
was 8¢t up under the management
then interviewed

When they were intérviewed and
the interview was continuing, one
of the groups objected saying that
it is wrong to allow candidates spon-
sored by the local employment ex-
change. It was in pursuance of
that objection that they called a light-
ning strike.

SHRT PRIYA  RANJAN DAS
MUNSHI: Is he prepared to make
an investigation in all the coal
mines? Otherwise you cannot stop
this. It will go on every day.
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SHRI SUBODH HANSDA: I have
already replied. I have already said

that 10 persons have already been
arrested. The hon. member said
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that some of these people had some
arms 1 their hands. I cannot say
now about it. Since investigation 1s
going on that will bring out whe-
ther they had any arms in their
hands.

Regarding Compensation, I have
already said that each family has
been given Rs. 1,000 as a sort of re-
nhef Tt has also been decided that one
person from each family will be giv-
en a Job in the collery.

SHRI R S PANDEY I do not want
10 make 1t a political or regional
issue But there 15 an Impottant
and cogent question to which I want
a categorical answer What protec-
tion are you going to give to those
workers wwho are working in the
collery? Ruwalry 15 bound to be
there There may be two or three
trtade unions It was a very old and
common practice i the private sec-

tor to engage gangsiers But aftex
nationalisation this 1armushes our
good name and fame and the very

purpose of nationalisation is defeated
if any worker is to be butchered like
this So I want to know whether
after nationalisation you have made
arrangem>nt for giving proper pro-
tection to the workers who are work-
ing

SHRI SUBODH HANSDA-
already said that the workers are
protected Without the asmistance
of the State Government, it is not
possible to keep the law and order
problem in a very safe position.

I have

As regards the working of the
mines, there is complete normalcy
in the mines where this incident
took place and the mine is work-
ing normally

SHRI DINEN BHATTACHARYYA:
Sir, Mr. Das Munshi has put a very
Televant question. All trouble start-
ed with the enrtlment of the work-
ers after nationdMsation. My speci-
fic question is, what has the Gov-
ernment done uptfll now with 7re-
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gard to enrolment of actual work-
ers who were working before nationa-
lisation, Secondly, he has men-
tioned that ten or twelve persons have
been arrested Who are they? So
far as our information goes, they are
all ouisiders headed by Afsar Al.
How 1s it that these persons were
allowed to enter the coal mines when
there 1s security posted at the gate
Outsiders cannot enter the colhiery
which is a protected place @ What 18
the answer?

SHRI SUBODH HANSDA Sir, re-
gardmg the enrolment of genuire
wmkers, the question 1s too gen-
eral This 1s a colliery owned hy
the NCDC There 1s no question of
enrolment of genuine workets As
regaids the other point which the
hon Member has raised, I have no
infermation whether the security man
was present on the spot or not So
I cannot off hand say

SHRI VASANT
<hould have got that

SATHE: You
information

SHRI BHOGENDRA JHA-: Srir,
the reply of the Minister reveals a
disappointing siate of affair Fiom
the picture he has presented, 1t seems
that the dispute was between the
loyal workeirs and the woikers who
were on stitke If this 1s the reply,
then, this amounts to i1educing tle
investigation and enquuy into abig
crime  Therefore, Sir, I would like
to know whether the Management
itself had brought these criminals
from outside, against the striking
WoTrKers. I would like to know.
whether the Mimister has any In-
formation on this or not I would
also like to know whether it is a
fact, when he visited the mine, the
main. killer Asaf Ali was with him
and due to that the local officials of
Madhya Pradesh had no courage to
arrest him because a Central Minister
was with him, with the accused. I
would like to know about this.

MR SPEAKER: Don’t bring in the
names of persons who are not in the
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House. This is not the practice in

the Houyse. Ypu are mentigning the
names of persgns who are outside the
House. e investigation i3 already
going on.

SHRI BHOGENDRA JHA: I want
to know a simple thing whether the
Minister is aware of the fact that the
main killer was with him. I would
also like to know whether any action
has been taken against the Manage-
ment who have got these murders
committed. My another question is,
as put by Mr. Indrajit Gupta, whether
any compensation is proposed to be
given or not.

SHRI SUBODH HANSDA: Regard-
ing his first question, I should say
‘No’. This is because, the authorities
had not allowed any person from out-
sade. It is in the interest of the Mines
Authority that they should have no
person from outside. Secondly, he
askeq whether Afsar Ali or somebody
was with me. I do not know. I have
not visited the mines. The Madhya
Pradesh Minister visited that colliery.
I do not know whether that gentle-
man was with him or not. As regards
compensation, these workers died not
mnside the mines or while working,
The question of compensation does
not arise. We have given monetary
help to their families.
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MR. SPEAKFER: You are putting
questions as if the minister is a wit-
megs in a coyrt. It is not in the
interest of the enquiry itself,
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SHRI N. SREEKANTAN NAIR: The
hon. Minister stated in his reply that
in order to recrwit the local people
the employment exchange was con-
sulted. Is he aware of the fact that
whether it is a public sector or private
sector undertaking, under section
25(b) of the Industrial Disputes Act
the first priority has to be given to
the retrenched workers? Will he and
his Government at least in future
follow this principle, instead of being
parochial and trying to be political in
recruiting local people?

SHRI SUBODH HANSDA: This
mine was closed in 1968, So, there is
ng question of retrenched workers.

SHRI INDRAJIT GUPTA: There
were workers who worked before the
closure.

SHRI SUBODH HANSDA: Most of
the workers have been absorbed in the
other mine. Here it is & question of
recruiting new people for the new
mine which was going to be opened

SHBI N. SREEKANTAN NAIR:
The Mipigter hag nat gngwered the
question whether he 1s wgare of sao~
X:: 25(h) af the Industrial Disgutes





